IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI
COURT-lI

(IB)-283/ND/2017

IN THE MATTER OF:
M/s. Canon India (P) Ltd. ... PETITIONER
Vs.
C.K. Infrastructure Ltd. .. RESPONDENT

SECTION :
Under Section 9 of IBC Code, 2016

Order delivered on 28.8.2017

Coram :
R. VARADHARAIJAN,
Hon’ble Member (Judicial)

For the Petitioner : Ms. Shweta Bharti, Advocate
Mr. JK Chaudhary, Advocate
For the Respondent D -

ORDER
Learned Counsel for the petitioner is present. Ld. Counsel for the petitioner
is directed to file the affidavit of service served on the Corporate Debtor along
with the proof of service of notice on the Corporate Debtor.

Further, Ld. Counsel for the petitioner is also directed to file the Certificate
from the Bankers as required under Section 9(3) (c) of the Insolvency &
Bankruptcy Code, 2016. All the necessary compliance should be adhered to within
a period of one week from today, failing which, the petition will stand rejected in
terms of proviso to Section 9 (5) of IBC, 2016.
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